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Contempt Petition No. 8B /2001
In O.4. No. 3%2/2000,

IN THE MATTER OF

Sankore
Shri Dhirendra Bas and Others.

sceve e Petitioggrs
- Versus -

Union of India and Others.

seseee Alleped Coniemner
-And - .

IN_THE MATIER OF :

An application under Section 17 of
the Administrative Tribunal Act 1985
Praying for iﬁifiation of contempt
| Proceeding against the,‘contenmer for
non=-compliance of the order dated
17.10.2000 passed in 0.a. 332/2000,
~And -
IN_THE MATTER OF ¢
1.

Shri Dhirendra Sarkar |
Son of Late Roy Chand Sarkar
Ville Shyam Nagar

POe & Diste Karimganj.

Assamo

contd..'.‘.
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Shri Birendra Das

Son of Shri Kiran Chandra Das

Vill. Dakshingaam
P.S. Badarpur

Dist. Karimganj , Assam.

Md. Intfur Rahman
Son of Md. Akaddas Ali
Vill. Hafania (Maina)

Dist. Karimganj ( Assam).

Shri Nihar Dey
Son of Shri Nripendra Dey
Vill. Patharkandi

Diste. Karimganj; Assam.

- Versus -

Sre f Chobra .

The Chief General Manager

Assam Circle

Govt. of India, Department of

Pelecommunication, Ulubari,

Gﬂ‘fa«hati *

Shri CeVe Nair

The General Manager
Telecom, Silchar $54,
Govt. of India,
Department of Silchar,

éilchar. Assame

Contde..
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Je Shri B. Rahaman
Sub-Divisional Engineer (Group)
Department of Telecommnication,

Patharkandi - 7887 24 «

4. Shri Daya Sankary
Deputy General ‘Manager
Department of Telecommnication

Silchar.

5e Shri Je.Re Paul
D8 (P & A) SSA, Silchar.
.‘bepartment of Telecom
Silchar.

b Shri S.F. Chakraborty
HRD, Silchar

Depariment of Tele com
SilCharo

70 &lri J‘RO Nath
S0 7, Karimganj
Department of Teleconm

Karimganj .

The abovenamed aprlicant Most Respectfully
| Sheweth

1. That your applicant being highly approacheq this

=! Hon 'ble Tribunal for non-consideration of grant of benefit and

faC.llJ.tles of Temporary status sanctioned under the scheme named
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as casual labourers ( Grant of temporary status and Regularisation
scheme of the Department of Telecomminication 1989 ) and the
venefit of temporary status granted to the applicant! vide order
dated 15.12.1997 and 16.12.1997 but subseduently cancelled the
same without issuing notice or opportunity to the applicants
Xikdeh #ide impugned order issued under letter No. ER-119/7SN/
CH/98-99/8 dated 29-6.98, B~63/TN/10 dated 29.6.98 and letter
No. E-27/98/99/17(R) dated 2946.1998 through 0.. No. 332/2000
;oefore this Hon'ble Tribunal and this Hon'ble Tribunal was pleased ;
to issue notice to the alleged contemner and also passed an
interim order on 17.10.2000 original application no. %32/2000
( 8ri Dhirendra Sarkar and others - Vs- Union of India and Others)
éfter hearing the argument of the parties. The Hon'ble Tribunal

was pleased to passed interim order on the following direction ¢

" Heard Mre M. Chanda, Learned Counsel for the
applicants and Mrf B-C. Pathak, £ Leamed Addl.
CoGoSe.Co for the respondents.

Issuevnotice to shoy cause as to why this appli-
cation shall not be admitted.

List on 1.12.2000 for show cause and admisgion .
In the meantime the 4 applicants shall be alloyed

to continue in their respective post™.

; 2 That your applicant;theﬂﬁwafter on received of

this Hon'ble Tribunals order petitioner no.? and 2 submitted this
- Tribunal order along with their representation on 20.10,2000
nlbeibre the alleged contemmer no.1 through the D.E.T. Telecom,

‘Karimganj and also petitioner no. 3 and 4 submitted before the
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th&xak&zgxﬁxxamtxmnﬂxxnﬂxxxkkxunghxkhxxﬁxﬂxﬁxxixiennmxxﬁxzimgamj
andxalsexpeki tismerxmax alleged contemner no.1 through the
alleged contemner no.3 whereby the petitioners prayed ket for /
allow to continue in service as casual cable worker interms of
the Interim order dated 17.10.2000 passed in O.A. 332/2000 but
the&gLaft?r alleged contemner no.1 did not implemented the order
of théfzgfzsgal wvhich is wilful violation of the Tribunal'séhth

Copies of the Tribunals order dated 17.10.2000
V8 §

and representation dated 20.10.2000 are amexed
0

as g.nn.émre =1 and 2.

A
Je That tbeé;,aiter your petitioners again submitted

the Hon'ble Tribunal order dated 17.10.2000 before the alleged
contemner no. 1, 2 and 3 along with the similar representations
on 19.12.2000 mxk stating the similar prayer which they wezeg. A
Prayed in earlier representation dated 20.10.2000 , mpe alleged
contemer ewers received their representationsand also received
the order of the Tribunal dated 17.10.2000, But theke after also
the alleged contemners neither implemented the Hon'ble Tribunals
order dated 17.10.2000 vhich was passed in O.A. 332/2000 nor they
%gggkany initiation for the implementation of the said tribunals
order. Therefore it appears from the action of the alleged contem~
ner that which is émount to contempt of court for wilful violation
of the said court order.
2350
Copy of the($epresentation dated 19.12.2000 jg

Ammexed as Annexure - e

4. That your petitioners state that although we have not
implemented the alleged contemer no. 4 to 7 in the original
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application but the petition have included their name in the
contempt petition as because they have obstrucle for implementing
the said Tribunal's order and also they have not take any initia--v
tion for implemeng;ting the Tribunal'’s order dated 17.10.2000,
It is relevent to mention here that the alleged contemer no.
4 to 7 are to be done essential official work for implementation
of the said order. It is farther stated that the petitioner
submitted their representation dated 20.10.2000 4o the alleged
contemner noe1 through the alleged contemner no. # i.e. DED
Karimganj but thefif-after did the DeEeTe Karimganj recommended
the order to the alleged contemner no. 1 or not which is not
known by the petitianers; Therefore Hon'ble Tribunal be pleased |

to initiate contempt proceeding against the alleged contemner

| No. 4 to 7 although they are not impleded as a party in the
. original application but they are awvare of the Hon'ble Iribunals

" order and they also abstmuct for implementation of the said

Tribunal Order.

». 1~ ‘L
5 mna%git’%tated that the alleged contemner delibersi

~and wilfully did not take any initiation for implementation of

the Hon'ble Tribunal order dated 17+10.2000 passed in Q..

- 332/2000 yhich is amount 4o contempt of Court, therefore Hon 'ble
Tribunal be pleased to initiate a contempt proceeding against

the contemners for wilfull violation of the said order.

6, That it is a fit case of the Hon'ble Tribunal for

;initiation of contempt Proceeding for deliberate non=compliance
of the Hon'ble Tribunal order dated 17.10.2000 pagsseq in
Oehe NoOW 332/20000
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To ~ That this application is made bonafide and for
the ends of justice.

Under the facts and circumstances
above, the Hon'ble Tribunal be pleased
to initiate contempt proceeding against
the contemner for nbn-compliance of the.
order dated 17.10.,2000 passéd in OeA»
332/2000 and further be pleased to impose

punishment in accordance with lawe

And for this act of kindness Your petitioner as
in duty bound shall ever pray. |

Affidavit ‘0000000000000
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AFFIDAVIT S

I, Shri Dhirendra Sarkar, son of Sri Kiran Chandra Das

aged about 35 years resident of village Shyam Nagar, District =
Karimganj P«Oe Karimganj, Assam do hereby solemly affairm and.
declare as follows $ _

T

2¢

4.

Identified by

That I am the petitioner im above contempt .petition and

owh such I am well acquainted with the facts and circumstan-

ces of the case and also competent to sign this affidavit

That the statement made in para 1 t0 5 are true to my
knowledge and I have not suppressed any material facte.

That this affida¥it is made for the purpose of the

filing contempt petitioner before the Centfal Adminig-
trative Tribunal, Guwehati for non=-compliance of

interim order dated 17.10,2000 passed in O.4. 332/2000,

That I have been duly authorised by the other petitioner
to sf@f this affidavit. | <

And I sign this affidavit on this /£ th day of

W -
- Febrvary, 2001,

Deponent

N S

IN_panen Q-—‘A;‘ g:_o—ng»z‘

Advocate . Solemnly affairmed and declared .

before me by the deponent

"’MZ“\"Q ba; Mas. N A



DRAFT_CHARGE

Iaid down before the Hon'ble Central ,Admin,istrative -
Pribunal, Guwahati Bench, Guwshati for initiating contempt
proceeding against the alleged contemners/respondents for wilful .
non=compliance of the order of the Hon'ble Tribunal dated ‘I7.10.200'
and further be pleased to impose punishment against the élleged_
contemners/re spondents for wilful non=-compliance and deli@erate

violation of the Hon'ble Tribtunals order dated 18.10.2000 in

accordance with laye
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17.10.40 present 1 The Hon'ble Mr Justice p. n.
‘ Chowdhury, Vice-Chairman.

Heard !r M.Chanda learned counsel for
the applicants ané Mr B.C. Pathak,laarnud
Add) .C.13.8.C for the zeopondgnts.

Ibsué notice to show cause as to why
1hiq application shall not be admitted.

, List on 1.12. 2000 for show cause and
' admission. In the meantime the 4 applicants
' shall be allowed to conLinue in their
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To | | ég“"""‘j

The Chief General Manager o \ qg
Assam Circle, \
Government, of India

Department of Telecommunication

Ulubard, Guwahat1-781007

(Through 8po(T), Kerlmganj)

8udb i Prayer for allow to continue 1n eervlce as Casual

Cable Worker in terms of Interim Order dated 2.7.1998

passed in O.A; No. 141/98, order dated 31,8,1999
passed in O e No, 141/1998 and also in terms of
interim order dated 17,10.2000 passed in O,A, No,

332/£2000 (8ri Birendra Das & Ors: Vs, Union of India

& 01‘80)

Respected Sir,"

I would 1like td draw your kind attention on the
subject cited above and furth r begs to state that 1 have
been working as casual workér under 8D0(T), Karimganj since
June, 19€8 without any break end also granted Temporary
Status.ﬁide your order dated 15, 12.1997. 16.12, 1997 and
22,12,1997 but the same has been cancelled vide impugned
order dated 29¢6 1998 wlthout assigning any reason and
also without following the established procedure of
termination of Temporary Status as laid down in the Scheme,
Being highly aggrieved and also being aggrieved by the
threat ofvtermination, p § approached the Hon'ble Tribunal
through O.AQ No, 141/98, The Hon‘ble Tribunal was pleased
to pass a categorical interim order directing the authority
to allow me to continue, to work and thereafter I have

repeatedly approached before you to allow me to work. In

spite of repeated approach and also in spite of the 1nstruction}

given by the Directorate of Telecommunicatidn which was

communicated through CGMT's letter bearing No. STES~DR/160/

Contd XX

1
.
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| 26 dated 16,10, 1998 I have not been allotted any work, , -
Moreover the Hon'ble Central Administrative Tribuna)l

decided the 0,A, No. 141/98 pbassed a specific interim order

that the undersigned be allowed to continue in work. Even

thereafter no work has been allotted to me. Moreover the

Temporary Status ,granted to me has not been restored,
which was subsequently cancelled arbitrarily. Therefore
finding no other alternative I approached the Hon'ble
Tribunal by way of filing OvAs No, 332/2000 where the

Hon'ble Tripvunal specifically directed as follows 3

" 17 10,00 Pregsent 3 The Hon'ble Mr, Justice

DyN.Chowdhury, Vice~Chairman,

'Heard Mt, M.Chanda, learned counsel for the

for the.:espondents.

- Issue notice to show cause as to why this

'application ghall not be admitted.

List on 1.12.2000 for show cause and admission,

in the maan-time the ¢ applicants shall be allowed

to continue in their Tespective post,"

In view of-the above order of the Hon'ble Tribunal

You are requested to allow me to continue to work.,

A copy

of the Interim Order dated 1751002000 referred above passed

in 0.A, No, 332/2000 is enclosed for your ready reference

and necessary action thereon,

Thanking you,

Yours faithfully,
Date i 230’11772100C7. . (Dhirendra 4, Sarkar)
| o /0 Lot Roy Chond Senka

F. 0. & Vi22. — Shyarznage.
Dish — WKz ungani-

Enclo As stateqd above,

applicants and Mr, B.C.,Pathak, learned Addl, C.G,8.C.

v
—
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'The Chief General Manager,

Agsam Circle,

Government of India, )
Department of Telecommunication,
Ulubari, Guwahati-781007.

To

(Through spo (T), Karimganj)

Sub Prayer for allow to continue in service as Casual
Cable Worker in terms of Interim Order dated 2,.,7,1998
. passed in O.A, No,141/98, order dated 31,8,1999
passed in O.A, No,141/1998 and also in terms of
interim order dated 17,10,2000 passed in O0.A, No,
332/20?0 (Sri Birendra Das & Ors, Vs. Union of India,
& Org.

Respected Sir,
I would like to draw your kind attention on the
subject cited above and further begs to state that I have

been working as Casual Worker under SDO(T), Karimganj since

. March, 1987 without any break and also granted Temporary

Status vide-your order dated 15,12 «1997, 16,12, 1997 and

22 12,1997 but the same has been cancelled vide impugned
order dated 29.6,1998 without assigning any reason and also
without following the established procedure of termination
of Temporary Status as laid down in the Scheme. Being
highly aggrieved and also being aggrieved by the threat
of‘termination. I approached the Hon'ble Tribunal threugh
O0.A. No, 141/98, The Hon'ble Tnibueal was pleased to

pass a categorical intefim order directing the authority

to allow me to continue to work and thereafter I have

_repeatedly approached before you to allow me to work, Inspite

of fepeated approacﬁ‘and also inspite of the instruction

given by the Directorate of Telecommunication which was

communicated:through‘CGMT's letter bearing No,STES-DR/160/

Contdo LY M.

K=y
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26 dated 16,10,1998 I haﬁe not been-allbtted'any worh.
Moreover, the Hon' ble Central Administrative Tribunal
decided the O. A No 141/98 passed a specific interim
order that the undersigned be allowad to confinue in work,
Even thereafter no work has been allotted to me, Moreover,
the Temporary Status granted to me has not benn restored,
which was subsequently cancelled arbitrarily. Therefore
finding no other alternative I approached the Hon'ble
Tribunal by way of filing O.A, No, 332/2000 where the

Hon'ble Tribunal specifically directed as followa :

"17,10.00 Present : The Hon' ble Mr, Justice
D.N. Choudhury. Vice-Chairman. .

Heard Mr, M, Chanda. learned counsel for the
applicants and Mr, B.C, Pathak. learned Add1,C.G. s C,
- for the respondents,

Iesue notice to show cause ae to why this
application shall not be admitted.
o List on 1, 12 2000 for show-cause and

admission. In the meantime the 4 applicants shall

be allowed to continue in their respective post.

In view of theiabove order of the Hon'ble Tribunal

you are requested to allow me to continue to work. A copy
of the-interim Ordervdated 17,10.,2000 referred ahove passed
in O.A, No, 332/2000 is enclosed for your ready reference
and necegsary action thereon.

Thanking you, :
o Yours faithfully(/

Siuf ﬁ’www&g B2

: S ( Birendra Das )
Enclo: As stated above | C/0~ Sri Kiran Ch, Das,
o P.O0. Srigouri,
_ Vill, Dakshingram,
Date ¢ 20/10/2000 . P.8, Badarpur,Dist.Karimganj
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: The Chief General Manager

i : : . Asgsam Circle, :

: Government of India

: A : Department of Telecommunication
{ Ulubari,  Guwahati - 781007,

(Through S.D.E, Patherkandi)

Sub & Prayer for allow to continue in service ag Casual
Cable Worker in. terms of Interim Order dated 2,7.,1998
passed in 0.A, No,141/98, order dated 31,8, 1999
passed in O.A, No.141/1998 and also in. terms of
interim order dated 17,10,2000 passed in 0.A, No,
332/20?0 (Sri Birendra Das & Org, Vs. Union of India
& Ors.

Respected Sir,

I woula like to draw your kind attention on the

subject cited above and further begs to state ‘that I have
been working as Casual worker under S.D E Patherkandi
since January.1988 without any break and also granted
Temporary Status vide your order dated : 15, 12 1997,16,12,1997
| ~and 22,12,1997 but the same has been cancelled vide impugned
order dated 29,6, 1998 without assigning any reason and
also withount following the established procedure of
termination of Temporary Status as. laid down in the Scheme,
) ~ Being highly aggrieved .and also being aggrieved by the
threat of termination. I approached the Hon ble Tribunal
i, through 0.A No.141/98._The Hon'* ble'Tribunal was pleased
! . to pass a categorical interim order:directing the authority
to allow me to continue to work and thereafter I have
'(bﬁj/ repeatedly approached before you to allow me to work. inspite

: ' N - of repeated approach and also inspite of the instruction
R > /
bﬁ{YQ& given by the Directorate of Telecommunication which wag

QI/JVV ‘ //communicated through CGMI's letter bearing No STES-DR/IGO/

TN et e s



e e e o

o e —— —

aj"‘“iﬂf
qfri”»”

"

¢ @

c—l/é;.p
o
-2 - N ¢

.

)

26 dated 16,10.1998 I have &he not been allotted any work,
Moreover. the Hon'ble Central Administrative Tribunal
decided the O.A, No,141/08 passed a Specific interim order

that the undersigned be allowed to continue in work., Even

" thereafter no work has been allotted to me. Moreover the

Temporary Status granted to me has not been restored,
which was subsequently cancelled arbitrarily, Therefore
finding no other alternative I épproached the Hon'ble
Tribunal by way of filing O.A, No, 332/2000 where the

Hon'ble Tribunal specifically directed as follows :

"17,10.00 Present : The Hon'ble Mr. Justice
D.N. Choudhury, Vice-Chairman,

Heard Mr, M, Chanda, learned counsel for the
apﬁlicants and Mr, B.C, Pathak, learned Ad41.C.G.S8.C,
for the respondents.

Issue notice to show-cause as to why this
application shall not be admi tted, v _

List on 1.12,2000 for show-cause and admission.

| In the meantime the 4 applicants shall be allowed

to continue in their respective post,"

In view of the above order of the Hon'ble Tribunal
you are requested to’allow me to continue to work. Ae copy
of the 1nterim_order dated 17,10,2000 referred above passed
in 0.A, No,332/2000 is enclosed for your ready reference
and necessary action thereon, |

Thanking you,

Yours faithfully,

M- Lutgorr Rohmam_

Date : 20/10/2000 | ( Md, Lutfur Rahman )
: . /0, MAa, Akaddas Als,
Enclo : As stated above | Vi1l1, Hafania,

P.0. Kanaibazar, (Moina)
Dist, Karimganj,



N/

~ 1%

<9

The Chief General Manager ' .
Agsam Circle, . -

Government of India ,

Department of Telecommunication,

Ulubari, Guwahati - 781007.

(Through S.D.E, Patherkandi).

Sub: - Prayer for allow to continue in service as Casual
' Cable Worker in terms of Interim Order dated
2,7.1998 passed in O.A, No,141/98, order dated
31,8,1999 passed in 0.A. No,141/1998 and also in
terms of interim order dated 17,10,2000 passed in
0.A, no, 332/2000(Sri Birendra Das & Ors, Vs,
Union of India & Ors.)

Resgpected Sir,

I would like to draw your kind attention on the
subject cited above and further begs to state that I have
been working as Casual worker under‘S-DaE.?atherkandiv

since Jénuary.lgse;without any bfeak and also graﬁted

. Temporary Status vide ?our.Ordef*da£e6415.12.1997;

16,12,1997 and 22,12,1997 but the same has been cancelled
vide impugned order dated 29.6.i§98 without assigning

any reéson and also without foildwing“thé’éstablished
procedure of termination of Tempdrary Status as laid down
in the scheme, Béiné highly aégrieve&'and-also being agg-
rieved by the threat of termination. I app;bached the
Hon'ble Tribunal through O.A. No;141/98.'The Hon'ble
Tribunal was pleased to pass a cateéoriéal ihgerim order
directing the authority to allow me ﬁo continue to work
and thereafter I haveﬂrepeatedly épproached before you

to allow me to work, Inspite of“repe§ted épproach'and also
ingspite of the instruction giveﬁ‘by ﬁhe;Diréctotate of
Telecommuniéatibn which was communicated'through C.GMI''g
Jetter besring No.STES-DR/160/26 dated 16.10,1998 I have

Cohtd.‘ﬂ.
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not been allotted any work. Moreover, the'Hon'ble Central
Administrative Tribunal deé¢ided the O.A, No. 141/98
passed a specific interim order that the undersigned be
allowed to continue in work. Even thereafter no work has
" been allotted to me, Mdreever. the Temporary Status granted
to me has not ‘been réstored. which was subsequently cancelled
arbitrarily, Therefore finding no other alternative I
approached the Hon'ble Tribunal by wdy of filing‘O-A- No.
>332/2000 where the Hon'ble Tribunal specifically directed

as follows :

* 17.10.00 Pregent 3 The Hon'ble Mr, Justice
' D.N, Choudhury, Vice-Chairman,

Heard Mr., M, Chanda, learned counsel for the
applicants and Mr, B,C, Pathak, learned Addl,C.G.S.C,
for the respondents,

Issue notice to show-cause as to why this
application shall not be admitted »

List on 1.12.2000 for show cause and admission,
In the meantime the 4 applicants shall be allowed

to continue in their respective post, "

In view of the above order of the Hon'ble
Tribunal you are.reqnested to allOWmme to continme to work.
A copy of.the interin order dated l7.10;2000 referred above
passed in O.A.‘No.332/2000 is enclosed for yoﬁr ready

reference and necessary action thereon,

Thanking you,

Yours faithfully,
S Mifja. ey
Enclo: As stated above | " ( Nihar Dey )
Date t 20/10/2000. S/B Sﬁr/tﬁx}eem?mu ey
- Villg fo. (elholl Komd,
qﬁfsf~,k§yiiomi§cvgj




To <
\/1). The General Manager,
Jelocom =} .S,
2)s Tho Divisional Engineer, Tolacom(S.D,0,T,)
Karimgani. :Karimgani, - D; E, T, ; Kar imga?
3)« The sub-Divisional Enginee
atherkindi: SubeDi Ny

.

Refs Order dated '17.10.2000 in application Ro.332/2000
Shri Birendra Das and others - Vs, - Union of India ,
and others passed by the Hon'ble Mr, Justica D.N, :
. Choudhury, Vico-Chairman, Administrative Tribunal, -
Guwahati Bench, Guwahati, ' o '
X 0......,-.O........C.Q.OC...............l“.‘.....o.
Subg Prayer for continuation and providing pervice in my
previous post,

00000 0000 qoo.ocoooooc.oooooov'oooooooﬁoooo (A XA NN NN NN Y

Regpected sir,

I have the undersigned most regpectfully pray to lay
bafore you tha following facts in reference to the subjec t
and referance statwd above for favour of your kind considora-
tion and necegsary action,

That, I alongwith 4(Four) other Patitisnars have gube
mitted an application before tho Central Administratdve
Tribwnal , Gwahati Bench, Guwahati in the mat ¥r of
continuation of our sarvice in ™lecom Departmont and the
pame has boen haard on 17,10,2000 {n the presence of learned
lawyers of both sideg, ; |

That the Hon'ble Mr, Jugtice Db, N‘.‘Choudhm'y aftor
- hearing both sides was pleased to allow us to remin continua |
in parvice in ow ragpective posts untill furthor order.

That after recei‘iing‘ the above said order, I have
submitted patition before you on 20.10,2000 alongwith a XEROX
\ﬁ- Copy of said Order for providing me sorvice in my previous

, post, but unfortunately.I have not been allowed to contime
\(/3/ A in my post up=tilledate by yow good offica, ~

alternative but to persws your goodself through this rominder .

P \/{( That in this prevailing circumstances I have no other
(f?\f/// J}/‘/ in the mat tor of consideration of gaid order stated in above

referance,

graciously ploaged enough to provide me pervice in my

provious post for favowr of youwr kind consideration and

[0 Therefore, it 15 prayed that ybm" good officea would ba
@ﬁ nacessary action,

And for ‘this act of yow X dnesg I shall remain ever
grataful ® you. .

Thanking you,

“\ %ﬁ} “‘} | | %ou;o £al thfully,
\ e+ bateds_{D1LZ 2000, | L NTeadrta datu ot
{?n\\\ ) 'f o

0000000000000 900000000000000000

I ~—

( Ahirendra Sarkar ) %
Son of Late Raichand sarkar, ;
vill & P.O., 1 Shyamnaqgar,.

Diotes s Karimganj ,Asoam.
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C To L V'

. , 1)+ The Genaral Managor,

3

2) . Tho Divisional. Engincer-Telacom (RiD.0.T.) - -
Karimgan{ Division, 2. : '

Raf ¢ Ordor dateds 17.10.2000 in application No,332/2000 -
) ghr{ Birendra Dag and others « Vo. - Union of India-.

and othors Pasgad by tho Hon'ble Mr, Justice D.N.
Chouthury, Vice<hairman, Administrative Tribwmal ,
Guwahati Bonch, Guwahati, , - :
- .........0...C._..00.......0........0...6...0.......

Subs.  prayor for continuation and previding sorvice 'in my
PEQV’.OM poot,

00000000000 00000000000000000000000000000000080008 !

Reapectod 8ir,

I have the wndorsigned most respsc tfully pray to
lay before you the following £acts in rofarenco to the
subjoct and reference stated above for favour of your kinA
conzidoration and nocessary actdon,

o That, I alengwith 4(¥O0MNR) other pati tioners have
submitted an application tefore the Central Adminiotrative
Tribunal Guwahatl Bonch, Guiahatl in the mttor of continuae
tion of our sorvice in Telacom Dapartmant and the same has

" boen hoard on 17.10.,2000 4n tho presancs of learned lawyors
of both sl deg,

That the Hor'ble Mr. Justeo D.M.Chouthury after
hoaring both sides was ploased to allow us to remain continue
in saxvice in our respoctive posts wntil further order,

That after rocoiving tho above onid order, I have
submi t tad poti tion bofore you on 20,10.2000 slongwith a XEROX
copy of said ordar for providing me gervice in my previow
Emt. but unfortunately I hava not bean allowed to continue

,j/ n my post upetill~date by your goed office, '
\@ That 4n this prevailing cireunstances I have no
othor clternative but no persuws your geodoelf through this
; reminder in the matter of considaration of said ordar stated
g in above roferonce, "

\AA
Thorefore, it 410 prayed that your good office would
/ p be graciously pleaged enough to provide md sorvico in my -
. y@ﬁb nacesgary action.

And for this act of your kindness I shall remain
ovar gratoful to you, :

provious post for favow of youwr knd considaration and

Thandd ng you 8ir,

i W‘ : "- ' Yours fai thfu 11YA0
LR - | K Ly 19.9-

" .Tha_ (. (7144 . s2000

{( shrf BRivendra Das )

/:/ Son of Shri Kiron Ch, masg,- ---
e ’ vill & P.0, - 8 R 1G.-O:-UR-I,
' Ddat, =~ Y 2 { A S &AM
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l//i. The General Manager,
Telecom, f1lchar 8. 8.A. Silchar,

2. The Divisional Pngineer Telecom,(S.D.0.T.) . .
Karimganj Division,Karimgan Jo X/E T, wmm \
i

3. The cub~Divieional mgineer,Telacom (S.D. E,
Patharkandi fub-Divieion,Patharkandi. '

Refs ¢ Order dated 17«10-2000 in application Mo.332/2000
: £xi Bhirendra Das and Otherg~Vs.~Union of India
and others paseed by the Hon'ble Mr, Justice D.N.
Choudhury, Vice = Chairman,Central Administrative
Tribunal, Guwahati Bench, Fuwahatd.

cub 18 Prayer for continuyation and providing service in my
previous post.

Respected eir,

I have the undersigned most respectfully pray to lay
before you the following facte in reference to the eubject and
refexrence stated akove for favour of your kind conreideration
and necessary action, % :

fore

‘9 .
That,I alongwith tz—(—me) other petitionerg have
sulmitted an application before the Central Administrative !
Tribunal,Ouwahati Bench,3uwahatl in the matter of continuation]
of our mservice in lelecom Department and the game has been 1
::grd on 17%10-2000 {n the presence of learned lawyers of both,

Q8 ) '

- , , 1

That the Hon'hle Mrs Justice DeNeChoudhury after heare|

ing both eides wae pleased to allow us to remain gontinue in [
service in our respective posts untill further order, :

lhat after receiving the above said order,I have sub~ | .
mitted petition before you on 20-10-2000 alongwith a Xerox ‘
copy Of gald order for providing me service in my previous
post.but unfortunately I have not been allowed to continue {
in my post up-tili-date by your good offica. |

|
{
|

That in thie prevailing circm‘staﬁces I have no other |
alternative but to persue your goodself through thie reminder |
in the matter of coneideration of sald order atated in above
reference, : . ‘

Therefore,it 1s prayed that your good of fice would be |
graciously pleaced encugh to provide me service in my previous
post for favour of your kind coneideration and necessary actie|
Oon, ' !

And for thim agt of your kindness I sahall remain '
ever greatful to you, .

Thanking you. |
Date. J.%!g.'?\?.qb ) Yours falthfully,

STo Afday iy
Vili-Haef <

P a - homgy bazsy
o Colhirg homd;



S -

'[/1. Tha General Mana?)eta ‘
Telm‘ #1lchar 2,8, A, 2i1lchar,
2, The deisional Fnaineer’!elem.(ﬁ. Ds0e Te ) .
Karimganj pivision,Karimganj. - ¢ /(’K%hm@w
3. The Tub-Divieional mgineer, Telecom (2.0 E, ‘
" Patharkandd Eub-mvi‘pi,ori.ht_ha'rkandi. '

Ref, ¢ Order datéd 1'3-10-2000 in application No.332/2000

eri phirendra Das and Others-Ve.~Union of India
and others passed by the Hon'ble Mr, Justice D.Ne.
Choudhury, Vice = Chairman,Central Adainistrative
Tribunal, Fuwahatl Bench, Suwahats. '

fub t1 Prayer for continuation and providing service in my
previous posgt. -

Respected pir,

I have the undersigned most rerpactfully pray to lay
before you the following facte in reference to the gubject and
refexence stated atove for favour of your kind consideration
and necessary action, 2 ' ‘

That,T alongwith lﬁ( ttwae) other petitioners have .
sutmitted an application fore the Central Administrative ,
Teibunal,Ouwahati Bench, Suwahatl {n the matter of continuation
Of our service in Telecon -Department and the gane hapg been i
!:fgrd on 1%10-2000 in the presence of learned lawyers of bot.q

a8, - - y . . !

That the Hon'ble Mr. Justice DeNeChoudhury after hear-
ing both stdes was pleased to allow us to renain continue in
service {n our respective posts untill further order, ;

. _That after recelving the above sald order,I have sube '
mitted petition before you on 20«10«2000 alongwith a Xerox
copy of sald order for providing me mervice in my previoue
post,but unfortunately I have not been allowed to continue
in ay post up-tilledate by youxr good officae. :

That in thin prevailing eircunstances I have no other -
alternative but to pereue your goodself through thie renlndetg
in the matter of consideration of gaid order stated in above
reference, : o : L
: Therefore,it 18 prayed that your good office would be
graciously pleased enough to provide me service in my previoug
POst for favour of your kind consideration and Necespary soti=
Oofn. ‘ : i

And for this act 0f your kindnees I shall remain {
ever greatful to you. '

Thanking you.
Yours faithfully,
NI ogey
' S/G—Nﬁfﬁmt%a ey
(o falbor KenQ, i

AY



